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THE       CONSTITUTION        (AMEND-
MENT) BILL, 1990 (TO AMEND THE 

EIGHTH SCHEDULE) 

SHRI s, S. AHLUWALIA (Bihar): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Con_ stitution of India. 

The question was put and the motion was 
adopted, 

SHRI S. S. AHLUWALIA: Sir, I 
introduce the Bill. 

THE     CONSTITUTION       (AMEND-
MENT) BILL, 1990., (INSERTION OF 

NEW  ARTICLE   16A) 

SHRI S. S. AHLUWALIA (Bihar): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India. 

The question was put and the motion was 
adopted, 

SHRI S. S.. AHLUWALIA: Sir, I 
introduce the Bill. 

THE CONSTITUTION (AMENDMENT) 
BILL, 1990 (SUBSTITUTION OF NEW 
ARTICLE FOR ARTICLE 340) 

SHRI S. S. AHLUWALIA (Bihar): Sir, I 
seek to move for leave of the House to 
introduce a Bill further to amend the  
Constitution of India., 
The question was put and the motion was 

adopted. 

SHRI S. S. AHLUWALIA: Sir I introduce 
the Bill. 

 

 



 

DR. NARREDDY THULASI REDDY 
(Andhra Pradesh): (The hon,. Member spoke 
in Telugu). 

 

.. . (Interruptions) ... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH> - Please take 
your seats first. May I request the Members 
to take their seats. 

. . . (Interruptions)... 

DR. NARREDDY THULASI REDDY:   
(spoke in Telugu) 

SHRI S. VIDUTHALAI VIRUMBI 
(Tamil Nadu): Do not divide this country... 
(Interruptions)... 

DR. RATNAKAR PANDEY: Don't be 
agitated. All languages are recognised as 
official languages. 

 
THE VICE-CHAIRMAN (SHRI 

SHANKAR DAYAL SINGH): I request the 
Members to take their seats first. May I 
request the Members to take their seats I am 
not going to give any ruling. I have already 
heard 

the hon. Member and I have heard you also. 
Now I will not allow anyone to speak,... 
(Interruptions)... Now, the hon. Member is 
saying something. Don't interrupt, 

DR. RATNAKAR PANDEY: He was 
saying only to implement the official 
language formula. 

... (Interruptions) .. . 
THE VICE-CHAIRMAN (SHRI 

SHANKAR DAYAL SINGH; Please take 
your seats. I have allowed Mr. Mentay 
Padmanabham for one minute only. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Sir, the imposition of 
Hindi on non-Hindi-speaking people is most 
unfortunate. Any Member can Speak any 
language and the translation  is  being   
provided   here. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Thank you. 

SHRI MENTAY PADMANABHAM: 
Therefore, I request my friend, Dr. Ratnakar 
Pandey, as I am not against Hindi—I am not 
against any other language—not to raise the 
issue because this is a matter which is touch-
ing the sentiments of some Members and 
some parties.. I also request that those people 
who are genuinely interested in the welfare of 
Hindi, in the progress of Hindi, let them 
observe some patience so that the entire 
country could come round to their views in 
stages. Therefore, I earnestly request those 
friends who are for Hindi not to raise the 
issue So off and on. This is my request. 
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SHRI V. NARAYANASAMY (Pon-
dicherry): Your Prime Minister is always 
speaking in Hindi. On the Independence Day 
he spoke in Hindi; we are supporting him. 

... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): No, no, I am 
not going to allow anybody to speak on this. 
Now we take up the Agricultural Workers 
(Minimum Wages and Welfare) Bill, 1986 
which we were discussing on the last occa-
sion. I request Shri V. Narayanasamyji to 
continue his speech. 

THE     AGRICULTURAL       WORKERS 
(MINIMUM     WAGES     AND      WEL-

FARE) BILL,     1986—Contd. 

SHRI V. NARAYANASAMY  (Pon-'   
dicherry):   Sir,... 

SOME HON. MEMBERS: Please speak in 
Tamil. 

SOME HON. MEMBERS: Please speak in 
Hindi. 

SHRI V. NARAYANASAMY: I will 
speak in Tamil provided translation is there. 

...Interruptions)... 
Sir, I will speak in Tamil. Translation 

should be provided. . . . (Interruptions) ...   I  
can  speak  in Tamil. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR; DAYAL SINGH): I do not 
know that there is arrangement for 
translation. No, no. Mr. Narayana-samy, you 
have not given prior notice. 

SHRI V. NARAYANASAMY; sir, 
arrangement can be made. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): I am saying 
one thing. First you can begin your speech in 
Tamil for one minute and then you continue 
in English. 

SHRI V.        NARAYANASAMY: 
(Spofce in   Tamil) 

SHRI S. S. AHLUWALIA (Bihar):, No 
translation.  Objection. 

THE        VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): I would 
request the honourable Member to continue   
in   English.   (Interruptions) 

SHRI S. VIDUTHALAI VIRUMBI (Tamil 
Nadu); This is how non-Hindi-speaking 
people are treated in this House. When you 
speak in Hindi, immediate translation is 
provided. But when I speak in Tamil, there is 
no translation. This shows that we are second 
class citizens here. That is now we feel. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): I have already 
requested Mr. Narayanasamy to speak in 
English. I have already told Slim that since he 
had not demanded a translator earlier, there is 
at present no translation... 

SHRI V. NARAYANASAMY; Arran-
gements  should have been made. 

THE      VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): I agree with 
you. Now you kindly switch over to English. 

SHRI V. NARAYANASAMY; Trans 
lation can be arranged within one minu 
te.  

THE     VICE-CHAIRMAN (SHRI 
SHANKAR  DAYAL  SINGH):   No.   no. 

SHRI S. VIDUTHALAI    VIRUMBI: This   
problem  should   be  solved. 
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